CHAPTER VII
Directions

1. Setting down for directions—When the pleadings have been closed, the suit shall after
fifteen days thereof be set down before the Registrar for directions:

Provided that any party may apply for directions before closing of the pleadings and the
Registrar may grant or refuse such application.

2. Issuing of directions—On the suit coming for directions before the Registrar, he shall so far
as practicable, make such orders as may be proper with respect to the following matters:

Admission, discovery, interrogatories and inspection of documents.

3. Appeal from Registrar to a Judge—Rule 4 of the Chapter Il shall apply in the event of any
party wishing to have any matter on which directions have been given by the Registrar, under
Rules 1 and 2 of this Chapter, referred to the Court.

4. Date for settlement of Issues by Court—After the pleadings have been closed and the
directions, if any, given, have been duly complied with, a date, shall be fixed for settlement of
issues by the Court.



